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REGs~ Tp declaze that the applicant iz entitled to receive £11 |
" HRA oven duviny ocoupation f .quarters of F4. snd direct the
kespondents i ‘i:o 3 to pay Hiﬂ' mﬁﬁ and recoversd Smein R,

APPENDIX - 'A'' FORM

FORM - T
{Sub Rule-4)

Application U/8 19 of the Adwministrative Tribunals Act, 1985

IN THE HONOURABLE CENTRAL ADMINSTRATIVE TRIBUNAL
= €T #@ HYDERABAD BENCH AT HYDERABAD

lNGLE MEMBEH CASE A no. B2 2of 1997 @DVAI\PJ 5 vl

fletween K-
: w ki ¢:~‘TTT’Applicant
and.
THE CHIEF POST MASTER GENERAL, m @
A.P. CTRCLE, HYDERABAD AND 3 OTHERS POSTM:

.. kespondents

\ INDEX 4259
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81. Description of the document Annexure Page Nos.
No. ' No. From To
0l. App?lvaflon 5 } — ) *D O
02. Index to Material paperé ; \l,
; \
03. Copy of the Allotment letter 1 ):L‘Sh ES
dated ........ issued by BHEL
04. Rent Receipt dated ........ in Ix j \\Aﬂ
proof of payment of rent to BHEL ‘ ,
05. Calculation Memo of arrears of III N
HRA payvable to the Applicant
. 06. Copy of the Représentation. given IV f \ 6
by the Applicant t.o the
Respondent authorities
07. Copy of the Judgment dated 5-7-96 v ‘ ‘r1 §o 28

delivered in OA No. 6€7/95 by the
Hon'hlie Central Administrative
Tribunal, Bench at Hyderabad

08. Copy of the Representation given VI ' tl”e
hy the Applicant. to the
Respondent. No.?2

09. Copy of the Lr.No. TAL/LC/5-3/95 VIT 27
dt. 11-9-96 from the office of
the 1st Respondent

For use in Tribunal's Gffice

Date of Filing :
or
Date of Receipt by post

Registration No.
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TN THE HONOURABLE CENTRAL ADMINSTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

) 0.2.¥0.62-20f 1997
Between : \<vrﬁcnqgagan@\

... Applicants

THE CHIEF POST MASTER GENERAL,
A.P. CIRCLE, HYDERABAD AND 3 QOTHERS
: «-- Respondents

STATEMENT SHOWING THE EVENTS TN CHRONOLOGICAL ORDER

e em e e e e e e o mem e S me me mm mm am M i e o mmt b we am oy am mm em ew m mee e

8. Date Particulars of events ‘ Page No.

No. ‘

01. C7}é The Applicant was allotted Quarters in ¢ 2
BHEL .

02. Feb. '94  The respondent Postal Department stopped
payment of HRA to Applicants

e

03. March '94 The Respondent Postal Department rev:sed
the rate of HRA w.e.f. 03/91

)

04. Mérch '94 While payving arrears of HRA at the

revised rates, the respondent Postal Ny
Department deducted HRA already pald
the Applicant till 01/94 »
0s. C[q /%,— Applicant gave representation : A
06. 05-07-95 This Hon'ble Tribunal delivered Judgment : e
in O.A.No. 67/95 | : _
07.25@4”1,C1é Applicant gave vrepresentation . to : o

Respondent No.?2

08 . B

09. 11-09-96 First Respondent directed the R-2 to pay
HRA only to the applicants in O.A.No.
67/95 in obedience to the Judgement iin
0.A.No. 67/95

0>

Hyderabad
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L4 IN THE HONOURABLE CENTRAL ADMINSTRATIVE TRIBUNAL

HYDERABAD BENCH AT HYDERABAD

| 0.A.No. B 2or 1997 -
Between : K- NOvOHINQ S/ K. dewshomos ol paed Suyre | ocar .kl W
Cmpbyto cofe post- dpbrce, Patrna Coandvoptira ) Jf (i Aol erpebead . " Applicant
PloQr w0 270 0. Guge T R C Purcrin Igel Crer & nid
The description of the applicant is the same as given above in the

cause title and the address for service of summons and notices on the
applicant is that of his counsel :
M/s. P.N.A. Christian
Shobhana Mokaat
G. Satish Manohar
Advocates
10-3-1/3 (T Floor)
East Marredpally
Secunderabad
~and -
1) CHIEF POST MASTER GENERAL, AP CIRCLE HYDERABAD-1

2) SUPERTNTENDENT OF POST QFFTCE,
SANGAREDDY DIVISION, SANGAREDDY-502 001

3) POST MASTER, SANGAREDDY H.O. 502 00]

4) THE SENIOR MANAGER, ESTATE, BHEL,.
RAMACHANDRPURAM, HYDERABAD-32

- .- Respondents
The description of the respondents is the same as given above in
the cause title and address for service of summons and notices on the

respondents is the same as given above in the cause title.
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1. Particulars of the Order against whlch
the application is made :

-~

The applicant in this Application impugns the illegal action of
the first three respondents in not paying him the House Rent Allowvance
w.e.f. .}::EierST... and recovering the amounts already paid to him
as H.R.A. on account of his staying in the Quarters belonging to

Bharath Heavy Electricals Ltd., a Government of India Undertaking.

2. Jurisdiction of the Tribunal :

The applicant declares that:the subject matter of the:. action of
the Respondent authorities against which he wants redressal is within
the jurisdiction of this Hon'ble Triburia) under Section-14 of the

Administrative Tribunals Act, 1985.

3. Limitation :

The Applicant further declares that the appljcation is thin - the
limitation period prescribed in Section-21 of the Adminstrative

Tribwvnals Act, 1985,

4. Facts of the casge :

i) The applicant submits that he is working in the Respondent Postal
Department as C/(a’“ -':& ‘C,;f_ﬂgfqyf,g_ .+ - « « +« +« <. + under the
control of the First three respondents. The third respondent is the
officer who disburses the salary of the applicant every month. In
Sangareddy Division, Sangareddy District in the vicinity of a
Government of India Undertaking called Bharat Heavy Electricals
Timited (for short herveinafter referred té-as "BHELL") has got a big
towh-ship. There are many family quarters‘in the said town-ship under
the control and supervision of the Fourth Respondent.. The applicant is

not provided with accommodation by the respondents Postal Department.

c...3/-
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The area in which the applicant is serving the Department is not so
developed one and since it is difficult tofget acpommodation in the.
priviate houses with necessary aminities, therapplicant approached the
authorities of the BHEL through his personal oral and written requests
for allotment of a quarter to him on payment of.neéeséary monthly rent
to be paid by him. The respondent postal department has neither
requested the authorities of BHEL for allotment of quarters to the
apﬁljcants nor recommended his case. On the ”perﬁuatipn' of the
apnplicant, the authorities of the BHEL allotted  him the quarters
bearing No. §E7g> A7 - A copy of the said Allotment letter
dated .67f ?:”%JT is filed herewith as Annexure-I té. this O.A. The
applicant submits that he secured the said accommodation by his direct
efforts and not through any assistance and help of the respondent
postal department and that. he is directly paying éhe rent which is
called "Licence Fee" to the BHEL every month as per the extant Rules
in force. A copy of the receipt evidencing the paymeht of Rent by the
applicant directly to the BHEL is filed herewith a% Annexure~-JI to
this 0.A. ii) The applicant submits that he, being a‘regular employee
of the Respondent Postal Department, is entitlied for payment of House
Rent Allowance by the respondent Postal Department.l The eligibility
condition for drawal of House Rent Allowance payvabhle 'to - Government
Servants is controlled by Para-5 {¢) of the conditions for the drawal
of the House Rent. Allowance given in HoWE€ Gt .AEM?HEhUW.éQAQreads as
follows : | |
" {C) A Government servant shall not be entitled to HRA, if

i} he shares Govt. accommodation allotted rent-free to

another Government servant; or

.--.4’/_
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ii) He/she resides in accommodation allotted to - his/her
parents/son/daughter by the Central Government,
fitate CGovernment, an autoncmops Public Undertaking
or Semi-Govt. Organisaticn-such' as Municipality,

Port Trust, Nationalised Bank, LIC of India, etc.

iii) His wife/her husband has been allotted accommodation
at the same station by the Central Govt., state
Govt., an autonomous Public Undertaking or Semi -
Govt. Organisation such as Municipality, Port Trust,
ete. whether he/she resides - separtely in

accommodation rented by him/her. "

iii) The applicant submits that he is neither sharing the Government

accommodation allotted rent free to any other Government servants - nor
residing in an accommodation allotted to his parents, sons, daughters
hy any Central Governement or State Goverment ori Atonomous Body,
Public Undertaking or from any Government Orgaﬁisati&n such as
Municipality, Port Trust, Nationalised Banks, . Lift Insurance
Corporation of India and further his wife -has been allotted
accommodation at the station at which he is workingL The applicant
cubmite that in view of the above, he is fully entitiled to receive
the eaentire House Rent Allowvance. The-applicaﬁt was béing paid H.R.A.
until . 3/,' 7 9.\5’.- . But curiously it was stopped from . .)'.g.'ﬁ.\{—

and the respondent postal department is continuing ihe stoppage of
payment of House Rent Allowance to the applicant even:as on date. .The
applicant further réspectﬁully submits that in iMarch '94 the
respondent Pnsfal Department was pleased to extend ithe benefit of
entitlement of House Rent Allowaﬁce at the rate at which it}is paid to
the employees working in the city of Hyderabad to;‘the emplovees
working in Ramachandrapuram w.e.f. March '9l and as such the applicant

became eligible for the benefit of House Rent Allowance at the revised

¢ ! --.05/"'
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rate from the said date. And while paving the arrears of revised House
Rent Allowance in the month of March '94, the _respondent Postal
autharities deducteﬁ all the arrears of House Rent éllowance already
paid- to the applicant from ./:‘8:.?ﬂ$i..., the daté he occupied the
BHEL Quarters till January '94. Therefore, the applicant has not been
paid his House Rent Allowance from the time he occupied the Quarters.
The applicant submits that the amount of arrears p%yable to, him is
R 3@00/’(97‘7”) calculated from ..L: 305 ..... to t%%

Calculation Memo showing the arrears payable to him is filed as
Annexure-IIT to this 0.A. The applicant submits that aggrieved by the
action of the Respondent Postal Department, he gave a rvepresentation
dated. é /ﬁ/‘;r‘( {Annexure-TV) to the respondent postal. department,
but the respondent postal authorities did not . consider his

application. !

iv) The aﬁplicants submit the certain similarly blaced employees
approached this Hon'ble Tribunal for redressal of similar grievance
through the 0.A.No. 67/95 and this Hon'ble Tribunal by its -“Judgment
dated 05-07-96 was pleased to allow the said 0.A. hélding that the
applicants in O0O.A.No. 67/95 are entitled for House Rent  Allowance,
eventhough théy‘are occupyng the Quarters belonging t6 BHEL.. A Copy of
the said orders passed by this Hon'ble Bench in O.A.No.67/95 dated
05-07-96 is filed hefewith as Annexure~v.r The applicant fﬁrther
respectfully submits that after the said Judgment was; pronounced by
this Hon'ble Tribunal, the Applicant gave another representation

dated ?ECJTL.?LQ. (Annexures-VI &¥¥¥F) to the respondent Postal

Authorities bringing the said Judgment to the notice of the Second

. YA
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Respondent, but the said respondents d;d not give any reply so far.
The applicant submits that in fact the Respondent Postalr authorities
ought to have paid the House Rent allowance to the =appliéant even
withnut waiting for the representation after the Judgement dated
05-07-96 was pronounced. But unfortunately they dit not choose to do
so. The applicant submits that the first respondent addressed a letter
dated 11-09-96 ‘%nnexure—VI;)) to the Second Respondent in the said
0.A. to implement the Judgment in O0.A. No. 67/95 to the applicants in
the said O.A. only. By the action of the first respondeﬁt, the
applicant 1is put to monitory loss regulting in violation of his
constitutional right gua;anteed under Article-300 A of constitution
of TIndia. The applicant further submits that by the first respondent
not paying the applicant his HRA and paying the same to the applicants
in O.A. No. 67/95%, his fundawental right to equaliﬁy 'before Taw as
enshrined ip Articles 14 & 16,of Constitution of India are being
violated. The applicant submits that the action of the respondent
postal authorities is iliegal, unlawful, opposed te -Rule-5% (¢} of
Rules governing the payment of HRA to the‘employees and opposed to the
Principles of natural justice and opposed to the Judgment dated
05-07-96 of this Hon'ble Tribunal delivered in 0.A.No. 67/96, opposed
to Articles 14,16 and 300 A of constitution of India. Hence the O.A.

on the fdllowing-amongst other.

GROUNDS

a} That the applicant is fully entitled for the House Rent Allowance

as an employee of the Respondent. department.

e/




¢)

ad)

e)

f)

q)

5)

e
-]
(2]

That the Rule-5 (c) relating to the conditions fpr drawal of HRA
has no application to the circumstances under whibhrthe applicant
was allotted the Quarters unde% the cantrol of 4tb'respondent and
for with-holding -the _House Rent Allowance by ihe first three

respondents. ’ 1
)

That the first three respondent authorities ought to have sgeen

that the Quarters allotted to the applicant Qas done on the

persuation of the applicant without any assistanfe and help from

the Respondent Postal Department.

That the applicantlis directly paying the rent hhich is called

"I icence Fee" to the BHEL.

That the first three respondents ought to have Hseen that this

\
Hon'ble Tribunal held that the applicants in O.A.No. 67/95. who are

éimilarly placed like the applicant are entitled to receive the
i

House Rent Allowance and as such the applicant is also entitled
. |
. [
for the H.R.A. . i

i
That the first three respondents ought to have paid the applicant

the arrears of his HRA as well as the current HRA following the

judgement dated 5.7.96 in O.A.No. 67/95 by this Hén'ble Bench.

\ ’ |
Other grounds will be urged at the time of hearing the O.A.

|

Details of remedies exhausted : : i

]

L
The applicant submits that the applicant approached the respondent

Postal Department through his representation dated. . 46; .3 Cirj «  er

but no action was taken by the first respondent so far. Thereafter,

after Judgement dated 5.7.96 was delivered in O.A;No. 67/95, the

I
'
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applicant submitted another representation dated . . g@/’J h& . to
the second respondent which was forwarded to the First respondent and
no action was taken by the Respondent Postal Deparﬁment on the said
representation too. Further by letter dated 11.09.96 the first
respondent made it clear that the benefit claimed fﬁr in O0.A.No. 67/95
was being implemented in respect of the applicants'in O.A. No. 67/95
only. They are, therefore, constrained to approach this Hon'ble

Tribunal.

6} Matter not previously filed on pending with any other court :

The applicant further declares that he has not previously filed
any application, Writ Petition or Suit or any other proceedings
regavrding the matter is respect of which this appiication has been
made before any court or any other anthority or any other bench of the
Tribunal nor any such application, Writ Petition or Suit 1is pending

before any of themn.

v

7} Relief sought :

Tn view of the facts mentioned in Para-4 above, the applicant
prays that the Hon'ble Tribunal may be pleased to pass an appropriate
Order declaring that the applicant is fully entitied to receive and be
paid full HRA even during his being in occupation of the Quarters
No. . .;2ih? .C(7. . in  BHEL township under the confrol of the 4th

respondent. and that the action of the respondent Postal authorities in

ceas9/-
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not paying the House Rent Allowance to the applicant a5 illégal;
unlawful, 'opposed to the equality before Law as enshrined under
Article 14 & 16 of Constitution of India and opposed to Article-300 A
of Constitution of India and for issuing a consequential direction to
the first three respondents to péy the'applicant forthwith the unpaid,
with-held and recovered arrears  of House Rent AllT ;;re
from ./.9{‘55 ...... which works out to Rs. ...@/{Mill 2

fattrgoftirte=6=A. and issue a further direction to pay him his House
Rent. Allowance in future regularly in his salary ang pass..such other
order or orders as this Hon'ble court deems fit and ﬁroper in the ends

of justice.

8} TIpterim relief, - if any, praved for

Pending disposal of the above 0.A., the Hon'blejTribunal may be
pleased to direct the first three respondents to pay the applicant his
House Rent Allowance regularly every month and pay'h;m the.arreérs of
House Rent Allowance from the date he was stopped paying HRA and pass
such other Order or Orders as this Hon'ble Court deems:fit an& proper
in the ends of justice.

9) Particulars of the Bank Draft/Peosgtal Order f1]9dJ
in respect of the Application Fee :

01. Name of the Bank on which ' .
drawn ‘ i

02. Demand Draft No.

(X

on

[

--c-].ol_
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N4, Name

s, Date
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IN THE HONOURABLE CENTRAL ADMINSTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD
- 0.A.No. of 1997
Betueen - }<"uavﬁgfgﬁcu 1 ‘e Apbiicant
and

THE CHKIEF POST MASTER GENERAL,

A.P. CIRCLE, HYDERABAD-1 :
‘ ; ... Respondents

INDEX
|

TO THE MATFRIAL PAPFRS (DOCUMENTS RELIEF UPON) BY THE APPLICANT

31. Description of the document Annexure Page Nos .
No. - ‘ No. From To

01. Copy of the Allotment. letter I : P R
dated 287903 .. ..... issued by J
BHEL

02. Copy f the Rent Receipt I ‘ lkf
dated.=02~Z§ in proof of :
payment. of rent by the applicant
to BHEL. ‘

03. calculation Mewmo of arrears of IIE ,‘ | \~5'
HRA pavable to the Applicant ‘ '

04. Copy of the Representation given IV ‘ \ (?
by the  applicant to the ‘
respondent authorities :

S

<
S
W
r

" d 05. Copy of the Judgement dated.
5.7.96 delivered in OA No. 67/95
. by the Hon'ble Central
Adminstrative Tribunal, Bench at
Hyderabad

06. Copy of the representation given VI 26
by the applicant to the
respondent No.2 _

07. Copy of the Lr.No. TAL/LC/5-3/95 VIT 27
dt. 11.09.96 from the Office of
the 1st respondent.

3| : Hyderabad

ate : cly)

Advoé Y for Applicant

T
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RS LOTHENT "ORDER®
g Comid ~3 | : i AL . \ -!:‘? 'Dg‘Ra.-s”

(Shris_.* K, l\(wm._ L Staff Nog -
'Designamonz ;M )@" Dept. Codes J

-nov residing in quarter No._. W is hereby permitted oy

-

.o

- 1}‘

-J.‘;
a

] e e —

| to L1ts vacation and in addition he willobelcharged‘pmfcribed occupaney

‘the Estate Officer, M/s. Bnarat Heavy Electricals Limited, Ramgchandra%‘

puram, Hyderabad-soo 032, to' occupy:: QJ.arter.. No. s 29‘6'}’@ Typeé
‘on"or before )2 3T . e Mill be lcnown ‘as the- service occupant/ﬁ

liconcee and he will be charged fixed occupancy water and coneervam:y.;.-f
charges oPeT, o nimum applicable at such rates as may from time to time =
' to be fixed by the Management S *’G'n ;?W-e Qi pdr L 5
P | : .
(2., The above quarter should be occupaied hrithin 3 days from a’
‘t"ze ‘date”of this'order, On takdng: po ssession,u the.service occupant FL..

]must satl sfy regarding the condlt:l.on of therbuilding -and mz st furnish g

receipt, with the 11ist of inventorles in duplj.Cate, duly signed by him,

G AR
. . -

| ,to ‘the Erstate Officer referred to" ...... : .

. ' .
A whal e '4’ d.,a,ti.‘" "’['f?l NN P
o

1* 34~ The-servi ce oocupant will- be’ required.to. confirm_ to ‘the stipula= '_:',.-,.

tions contained in the B}{EL Hou se Allotment Rules in force governing
the occupation of Company 5 quarter” and’ all other such Tule s/modclficav-1

iEeeed (00O R A ACH ANDRAPURAM 83 HYUZ ‘A ABAD-32 - SN
| &l (TOWJSZE{IP © ADM I\IISTRATION) R

S lé . BSTATE OFFIC3 k... -
‘ M . | .‘H*“f‘f}‘“‘*"" | pares 9] €198 iy

R
[
l
; A
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1~

tions/amer-dment,s laid down by the competent ‘anthority from time to come gi .

'4'o " Should: an occupent fail to glve the" due notice to the'Bstate
' Officer of his intention to vacate the building as, afore:paidg he will "
o r-

be held responsible for all damages shortages which nay- be- discoverecl
when the building is inspected by the.- Englneeﬁ%conce%'ned subsequent :

charges in respect of the buildings as applicable to commercial orga-
Nnisations until it is re-occupied by another allottee’ subject to g

minirmum recovery cf one month's prescnio?ed occupancyfcharges as appli-
cable to. CO“mnt..I‘Cid.l organi sations, ;i!_,_;t e g '

s

- 5, T’ne service occupant shall not tamper’with/damage/reﬂove or put out
of cofanission any of the fittings fixtures and other conveniences pro-
vided {n the quarter, If anything is found tam'oered vith/damaged/
‘-‘lt-owt of conund ssion ol raaov ey naue slaly l'-‘(‘O\,'-"f‘y’ wiil be effocied
rmﬂ the service ozcupuanl 'as ' p: OV1ded for umder the a_llotncnt rules |

in foree. .
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6. Water sunply, Electricity charges w1ibe recovered as per the i
‘ cha.rges tp]be ifixed by. the Company froa” tlmei to’ time. :
I "I D -
t 7.. The c{écmnant shall = transfer/assign/alienaue or in any way part .
}
" with the ‘tnterests of benefits’ or prlvileges, =5f any grant/ed to, him
| under’ the’ allotment mles and , any - breach~of-—me"terms, and nditions of o
| the“allotment rules shall ential terminatioﬁ??bf 'servi"ce occupancy
: . J'.L T “.":; Mt‘-‘l SR -
! forthwith. R x e
I!__ ;.. &'.lul‘éﬂ)'l .@Ji h ;.L‘;_r\'. _‘.,?\“"i:,ﬂ ‘,_"\ . "a; |
S .-.,...The service; occupant mist .contact <the_,,Manda1 Revenue Officer for i
( the” issue of a Ration- ‘Card after gettincr_can.occmpa.ncfy qentif1Cate from o
E\ the Estate Office. = 5 PRAL IR *-%b,,'lhfi'.; s Luan 1
h . . , .']{'
; amlt od ot 2y et amiR 8 Ldas b ' ' a |
t While tsklng the allotment, you nmst_lbe A?ﬁesent wi}‘.h you? Lockr an ‘,
; .: N L n]-*. ‘
: ;Key,‘ja*i vash C ¥ ~1‘ ve d er o e e »,,j
' 10, The ‘occupant should not rear -a: garden..onnthe TERRACE by artificla- [}™ :
! ’ -
i 11y creating'a place by du.mping earth.or, ‘*any ‘other, means.., -« e
' I ey
! Pl e be i -t "‘r"oms&vrvt PRI o
o~ “lﬂl Yoil. a,r:arequested to cornmunicate your, willingne 8s for occupation S
b 1 witnin four dws, failing whlch the allotment will be. cancelled.
; s - - - P - I ‘: "-"»"k"w-ﬁ"'" - __”_" e e P ;ﬁ:ﬁ’i
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BHARAT HEAVY ELECTRICALS LTD. | ©AAGHE R CERT
gl RAMACHANDRAPURAM, HYDERABAD-500 082. ' 7848t
g HONES: 225363, 241011 FAX. 040-281932 _ o
Q1L TCRAMS : BHARATELEC TELEX: 0425-6212uyi = - GR.NO, 20/02/96 Iy
REGD. OFFICE ; BHEL HOUSE, SIRI FORT NEW DELH|:?;1{IO 049. CRDT L \4
RECEIVEDRS. . 242,00 (RUPEES TWO HUNDRED FORTY TWO AND PAISE NIL ONLY ™ 1

FROM SRUMS/MESSRS NARAYANA K POSTAL 7 CODENG--QM387 270-6
STAFF NO. & DEPT. - : :

BY CASH g . " . |

02/96 ‘RENT AND ALLIED CHARGES

BEING

L\\{DD/PO/CHEOUE SUBJECT TO REALISATION)

- FOR AND OFEEHAF OF BHEL 7
a8
INCHARGE, CASH OFICE/CASHIER
,
|

— - _ e e s R R -

("ACCOUNT CODE - DR. AMOUNT R AMOUNT __FOR INTERNAL USE IN SECTION: - )
‘ | ) ' mis :
. 81/08181-
| | Q387 270-6
208000 - 242.00 - o -
240000 R 242,00 -,
\ ' : , ny ‘ aln
\ S - * _ _J
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A - . | L Date: 6-9~'95
From '

K. NARAYANA

Cl-IV Employee
Ramachandragpuram H.E.
Hyderabad . ‘

To
The Superintendent of FPOS

: Sangareddy Division
\ } . Sangareddy -~ 502 001

| Sub? Request for grant of HRA _ Request - Reg, -
' | T =

! , ‘ I respectfully submit that the authorities of BHEL
! have allotted WUyarters to me on my application and I have

| B - been paying rents etc. to the authorities of BHEL as per

; - their Demand Notice every month, =

I submit that I was paid House Rent Allowance upto-

31-7-95, even at the revised rate i.e. benefit of entitlement
of HRA on par with the emgloyees working in Hyderabad City to
the employtes working in Ramachandrapuram also during March
1994, Byt curiously I have not been paid the House Rent

. Allowance from 1-8-195 from which month I occupied the

g Quarters in BHEL on the plea that the BHEL Quarters are

Government Quarters and therefore I am not entitled to

House Rent Allowance. : .

' I xmmyax respectfully submit that though the
Quarters of BHEL are Government Uuarters, we have been
- allotted by the BHEL authorities -on our request and not
i at the instance or request of the Postal Department and
therefore we are paying rent and other charges to the ,
L authorities as per their Demand Notice and.we have
not been allotted ‘the Uuarters freely without any rent
or the Quarters are notprovided by the Postal Department
to me, S

I, therefore, request you to kindly pay me the
HouseRent Allowance every month together with my salary
: - to meet the demand of the BHEL authorities for payment of
N rent and also kindly repay me the already with-held amount
: towards HRA from the ‘date of allotment of Quarters to ne,

~ #n early action is solicited.

Thanking you Sir -
| 7 ' Yours faithfully,

[ _ | . | 3:::_." ‘(K%‘)

e -
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ORIGINAL APPLICATION NO.G7 of .1995

- P ‘ DATE OF ORDER: &5A July,; 1996 f.f

I o
‘ Lot
R .‘.‘|‘.|:
|

BETWEEN: ’

1. SWARUPA S.KATLAPARTII,

2. M.THANGAM,

. 3. M.N.REDDY, : R ‘ L
4, CH.RAMA KRISHNA RAO, ‘ IR RN
"5. N.AMBAIAN, - : e

6 - .
7
8

N

. G.SATYANARAYANA, ) B IR - B
. M.VENKATESWARA RAC, | - ‘ R I
. M.M.APPA, : ' ' T
| 9. M.SANGAIAN, ' e
1 R 10. M.MALLESWARA RAO, ) : S
S - 11l. MOHD. KHAJA GHUAJIUDDIN, ‘ R
] 12, K.RAMA KRISHNA, SR -
{ - 13. D.KASAIAH o -+ Applicants . =~ .7
i and
1. The Sr.Superintendent, , ' e
Telegraph Yrotffic, , . IR
Warangal Division, k I "'TJ,‘
Hanmakonda 506 001, ‘ ) :

* 2. The Chief Ceneral Manager, ' oo ff?' S

. Telecom, A.P, (lReptg. Union of India),
' -~ - ' Hyderabad 500 001, . :
: il

3. The Sr.Manager, Estate, ]

BHEL, Ramachandrapuram, ; | ‘ - :
Hyderabad 500 0312, .+ RESPORDENTS ' -

. 1

COUNSEL FOR THE APPLICANTS: Shri C.SURYANARAYANA

J ‘COUNSEL FOR THE RESPONDENTS: Mr NV Ramana, ADDL.CGSC

¥

CORAM’ ' . - 3

Ld
Ly

. -
HON'DLE SHRI R.OHANCARAIAN, MEMDER (hhMT&ISTRATIVE)

_ JUDGEMENT
N , ot A .
(AS PER MOR'BLE SIRI R.RANGARAJAN, MEMIER (ADMINISTRATIVE)

i , Heard Shri C.Suryanarayana, ‘learncd counsel for

the applicants and Shri V.Rojeswera Rao repregenting f Shri
|
S |
|

N < '




]

‘.‘N.V.Raména, learned standing counsel for the respondents. -

2. There are 13.upplicants in this OM who are working

2 -~

H

: A :
in the fTelegraph Qffice at BHEL, Ramachandra Purﬁm,“'
ﬂﬂ . ' )

fiyderabad. "~ The dates of joining of the applicants 1 to 10

|
are indicated at Annexure A-7. The applicant No.B has been
relieved on 23.8.94 on transfer to Sadashivapet. ?hg"

+

applicants 11 and 12 are working there since July 1994

while Uhe appllcanl L3 has been working slacde Detober, ' L

1394. .

3. The aéplicant 10 is the Assistant Supérintendent,'
que;raph Traffic and all of thew wére provided gith
quarters in the BHEL Township and date of‘occupatibn was oﬁ
yﬁrioué dates bégwoen 1992-94, The abplicun£-10 had aigned
‘thg letter ddted 22.6.94.addressed to the Eatate Ofﬁiéer;
ﬁbwnsﬁig Administraﬁion, DHEL to the éffect that he will
bay the licenrélfee ét 10% of his basic pay‘and CCA ard
also aarced to forege the House Rent Allowance'aamiuﬂihle
to -him ag her the extant rules and occupy thé quarter

allotted to him in BHEL Yownship, Ramachandrapuram. It is

stated that the ‘other applicants had not given any such

~undertaking. R-3 by his letter Ho.REF;HY:TA:E0:94 dated '.;'

o

) him
2U.7.U4/Un“.U4 {Annexuic A=) addressed Ly W=l ruqucu\udilo

give details of the empleyees occupying houses at RIEL
Township. The details were suppliced to him by -2 by hiu
letter No.B-1/94-95 dated 24.0.94 {Annexure Ah-4)}, Para 3

of the letter is relevont which r$i§ as below:
1

“Bonse rent allowance is being drawn and

paid to the otficialw. bue to the
I RN (»
L -
. . Pt '
/ J--r"’_ .




. ‘ L A
following reasons the quarters were not L 'fl

g+ i allotted according to the elieible type,

cthe oftlelole cmolunents were sapplied to ' .

.

the: BHEL authority for recovery of ‘HRA

'*H”ﬁ‘ifﬁ': and they have charged only 10% licence . T ,}l;g'

. .wiiékfﬁf; :-m-fee on pay, I/R and CCA.  The BHEL ‘E ' ; o :
L -}Q{:,: authqrity is not chargine as per central o .
S ”ECoeernmenE rules. QUK?E otticials are: .. " Y

paying the rent - charged by RHEL
. L vl her It len privalely, Hotee HRA aueutad . P f
rﬁﬁ\ﬁﬂ "7 not be recovered from the pay bills." S “ﬂl

M I . . e 1.
i

A kurther eldr1£1CdLJon Wasg abkeq\Lor by R-1 vide letter
'”1No L"” 17/REA/94-95/01 dated 2. 9 fﬁ (nnnexure Au%) to know
ﬂ.whether HRA pald to the Off]Clalb oeeupylng house 1n the
::BHEL Townshlp is to be stopped and whether the HRA payment

Efalreudy made should be recovered from Lhem or not. To this B

t elar%ﬁication;' R42-’infermed R 1 by the ‘impugned leeter
l'%fNe;TAC/TT/ﬁen&/Dd/Z‘duLud zl.]l Y.l (Aunuxuru A=G) that thu

'>occupants .. of nthe quarters = in BHEL Township,

gefRamachandrdeLam are not entitled to HRA asper 5(¢) ot the
. condltlons‘for draW1ng of Hﬁﬂ under PR SR Part Vv (LRA &
;CCAl551nce DUEL is a Government ofllndia undertaking and hE .

;}further a direction was also issued to rerover the HRA

ﬂalready pald to the officials occupylng heuses at BHEL

;Townehip. fg»Recovepy of the URA alresdy pwsid was also

‘f:gkordéred byﬁﬁne“impugned letter dated 4.12.94 (Annexure A7).
-.}?jAs a consequence of the ehove lettees,ipnyment of HRA for
‘?the.month ot December 1994 has been bLopped and recovery
'ifor the HRA payment made earlier was ord red from the wonth
B _oflJanuury 1095 an per thoe details given in Para 4.6 of the

O T | ,




. metting awside the fmpugned ordera dated 4.12,94 Anhe}ﬁrel
‘;'A7) read with the letter dated 23.11.94 (Annexure A-6):and

| 'for consequential direction to continue the payment of HRA

- Department had allotted the quanl®rs but it is allotted

‘disentitled for payment of HRA.

4, ~ Aggrieved by the above,.this OA has been filed fpr. Lo |

from the date it .was stopped and utoppdge of recovery of f‘-_ﬁ
‘the eéxcess HRA alleged to have boen made earlier. .u.”; ?- o
| o

, ‘ . .

“h. ' "lfhu maln content Ton ol b applicants in ['hi.ﬂ‘ QA . " e |
’ : ' )

is that the Telecom Deﬁartment hab not allotted nor dld it

'dllot those quarters to 1Ld employees acgording to its own

“rules. Even ‘allotment order does not indicate that the

e'd.irec:t‘l_y to' the applicants by DBHEL management. The - ‘ 3;
applicants are paying licence fee and other charges direct
"to’ the BHEL authorities. When the quarter is allotted by , Dl

- the Government of. India undcrtnki”ga (DHEL is one among

them) ithe quarter 'allotted 'cannﬁﬁ be deemed te be a

Government quarter and hence the applicants  are not

6. A reply has been filed in this connection
resisting the prayer. The reply states Lhat in terms of o
Govt. of India O.M.No.12034(1)/82~ Pol 111 duted 10.4.95 dnd ' : ‘i
24.4.87 (Annexure R-II of the -reply), grant of HRA is

subject to certain conditions under which Government °

.8ervants occupying Govt. accommodation ate not eligible ftor
HRA._ ' Since the gquarters prov1ded by BHEL are Govr.

quarters, and the- appllrants who are Covt. servants are in

occupation of the Govt. accommodation thry are not eligible,

tor HRA,

N




e
{21

7. The ‘main controversy now is whether the gquarters

in occupation of the applicants at DBHEL Township can be

"said to be the Govt. accommodation for the purpose of

admissibility of HRA to the applicants.

»

8. The law in this connection has been analysed frow

the various citations and il was held in O.A.NO.,944 a

~ Gecided today that "the law laid down in this connection is

that the "accommdédation provided to the Govt. servants

directly by the au LoNomou s corporation/undertakings by the

~

direct effort of the allotteces cannot be construed as
accommodation provided by the Covt. Department and also

cannot be treated as accommodation procured through the
| ' :

&ctive assistance and help of the concerned -Gove.
Department. Under -the above circumstances, the -Govt.
v . :

gervantsa are entitled for URA. The converse is that it the

accommodation is either provided: by the Govt, or Lhrough

their active assitance, cooperplion and help, the
"f : \
LR

accommodation is to be treated as the one provided by the

Govt. and such_allottees.are disentitled for HRA."'

9. The case has to be }ooked\from the law as laid
dﬁwn ébove. - In para 3l of the #&ttcr to the Assistant
SuperinFendent (rr), Telegraph Office, ,R.C;Puraﬁ‘ vide
luttef\“o.”qgtcd Bupra dated 21.48.9.] (Aﬁnexurc 4) which is
éxtracted,in Para '3 abové it is Btated Lthat- the HRA could

not be recovered for reascns stated in that para. Lo i

>also submitted by the learned counse) for the applivants
kS . R .

N>

al-
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N
A
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payment Qf‘licence fee etc.

and

\fee has becn pa:d dir

/d//thé“'qudzLers- wutn

ped

ettion of licence fee w111 prove

B

Depnrtment.

10. - The reSbondents though':w(n

were ailottéd through the -effofts - of - the

Department, no evidence Lo thet elbed

the OA. Reply  also is silent in

Eeffort# taken. by the Department for

11, - In 'viow of Lhe above sub

~“with the BIEL authoritier

‘sentf'to the: allottee: and not

%cL by the applicants
.auhiulnnd by their
s and . the bills. fou

thét;the billing for

is dlrectly done by the BHEL "

Lhrough the Telecom

o

e that the quarters

Telecomnm

cot Tas been enclosed to

 regard. to the various

getting the quarters

allotted for their stafl working in BEL Lownship.

mlﬁuxons, without any

reljable proof on either side, it is not possible to coue

: ; o / '
to a conclusive decision whether hou

to the applicants herein direct or’

ses in BHEL were given

it is allotted through

the DepuerenL. In order " to asccrtain the factual

posxtlon, Registry was dlrected by t

to get necessary’ detalls as above by

the Director, BHEL.  In pursuanCL of

Registry addressed letter No. CAl/RHY

6.3.96 to the Director, BHEL, Ramachandrapuram. The Senior

Manager (kstate), BUEL had _rupbl

reference No.HY/TA/ED/96 dated 26.3

r

clarity, the contents of the letter are produced bhelow:

*with reflerence Lo Aybur

above, the © information o
p e

'..w!l‘.:'l'.lt-}f“ cited

he otder dated 19.2.96
addressing a 1etter to
the above. dlrectlons,

D/Judl./OA.67/95 dated

wrad 'lhnL' letter vl

.96, - For the Bake of

A % furnished

N




. .)Af ; © hereunder as requested by you.

| \ 5”. . T o C |
Y, o 7 Quarters  owned by  Bharat  Heavy.

[ ;f. Electrical are allotted to the applicants

of Telegraph Department on qhqir'request

and duly recommended by the deparvtment.

List of empoloyeea staying in the

BHEL"quérters is enclosed for your

| )

The enclosure showing the Telegraph fﬂ[uxrtment enpoloyees

information."

\h§taying_in-the company quarters is also attached to that
N L . _ A
' letter, It has been clearly stated in Lhe above letter

that the gquarters owned by BIEL are allotted to the

gutting recommended by the Department, “'he above reply
:Tuwu fhat lhe rcﬂuu;t wnuimude by the enmployoces only and
;ot by theuTéiecoﬁ Départment. The quarters were ailotted
éo the embloyees on their,request and hence they are to he
treated as principal allottees. The rqcomméndations by the
- DoT are only to ‘identify the employeesrbelonging to Telécom
yéybEpartmenp and to stand as a surety in case tﬁe employees
allotted: with the guarters fails to pay‘liuence fee and
other .charges. Hence the Telecom DepartmentMcaﬁ be treated
only as a‘profdrma allottee for the pufpose of surety and
:Lhey .have_.no.lhand in allbtment of quarters to tﬂn
gpplicgnt;‘hereiﬂ. From the above analysis it transpires
thét the app]icants_goﬁ quarters allotted to them on thejrv
request,: occupied those quarerters and‘paid‘rental chargJH
Qi}ecg;f tb BUEL. Eveﬁ in the list attached to the letter

sdated 26.3.96, nowhere it is stated that the Department was

.

applicants of Telegraph Department on their request after




})‘71'

allottees as the applicants and also the date of their

!

R ‘s
al]i.-i:;'-t("d anarvtore and thar Db ETTHE T EC I A roallekted Lo
the applicants: The Annexure shows Lhe name of the

)

oceupation  of  Lhose quarters. 1t is ¢onkra Lo rLthe

allotment -letter issved by VSP LO the applicantas din OA

945/94.

VSP has. shown one of the officials of thg .

fepartment by designation as an a]lnftdu‘nnd‘thereafter the

yuarters

quarters

545/94 as per the: allotmont orde In the pruugnt case, no

weare 1eallol tard ln;-lhu.qudiVnnLn in that ON,

\Q$here is cleur indication in regard Lo the rc-allotment of

- ~ . ‘
by the parent pepatrbment 11 i upp]1cnnL4 in OA

-~ allotment order has been enclosed and even the annexure to

the letter. of BHEL shows the applicants as allottees and

nowhercoe.

-t

quarters

it is wstated that the duparmu*t ways allotted the

T . : ot
first and then reallotments? was done to  the

applicants in this OA Jlater. A perusal of  the Demand

Notice No.AA/MISC/EST.REV/1994 dated 1.12.94 (Enclosure I

to the

clearly

directly'

written arguments  of applicants) isgued by BHEL

shows ‘that it was directly ~addressed  to  the

‘applicants® and cash receipt for :the [demand ‘was issued

by BHEL to the 2llottees .as can. be seen frow

Enclosure -II. In view of the above documents it can be

reasonably concluded that the quartetsl in BHEL Township

"were allotted to the applicants hereinvdirectly by the BHEL

authorities and " no substantial assitance oOr help ovr

coopcratlon was, extended by the Hopaxtmoninl anthoritlp in

getting

the quarters for thPlr employeeb hcadqumrtored in

BHEL Township. ' -

AL




were

Indla

\quplicants are entitled for HRA.

13.

in the mind of anybody that the - quarters in the BHEL
Township were allotted to the individual employeed

. directly. Hence, it has to be held that the‘applicants

of the law lald duwin as Tudleated o pavae Hopupra the

From the above dicussions,‘there can be no doubt

'p:ovided with the guarters from the. Government of'?
Undertaking’ viz, BHEL directly without . act1ve3"

assltance and help from the‘Department of Telecom. In view

-

ln'the_result; the following direction is given:-

o

The p1-runts are entltled £or HRH ayan’ th%:;hz

saoying one Quartcnﬁ mrionning Lo BUEEL, & Havi-

caean maGe L0 Za% ALipgul eXTess payment of HRA oo
awy B '

C B uwszyable to them from the date of  stoppage ot HEA

resumptian of tha paymenk. of HRA in purswsancs of

prder. Tiwa fcc cunpliapce LY _adyment of urrears do

“menths f"om the, date of re"exﬁt of a-ﬂbpy'uf kil s

ru . N

The.OA'is grdered accordngly.  Ro oste

I niti S Ca

Lk 'J‘“FEL’} 'zc I TRUE 'WN"

S>‘\*dﬁ“

?-'l!‘u‘ s T
TR N
RIS v SR C

LEMUE, £l N
e e g

WURRLAARAL T

et

Township. - tLo ALY renndend it

R A S A 15 raﬁurnuu vach- Lo Cirei piung.wirh e GUresy i’

P
——
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Te _
The Superintendent of POS

. Sangareddy Dlvision
Sangareddy - 502 001

RAclensse T

. sir,

: Sub: Grant of HRA - Reg. L .
The authorities of BHEL have alloted a quarter

to ma on my application and I have besn paying rent etq.

as per BHEL's demand notices.

‘I am net being pald the HRA on the plea that
BHEL Quarters are Ggvt. Quarters and therefore, I am not
entitled to the payment of HRA, '

In view of the order dt. 5.7.96 in OA No, 67
of 1995 filed by SWARCOPA S, KATLAPARTI & 12 OTHERS

. against THE SR,SUPERINTENDENT OF TELEGRAPH TRAFFIC
' HANAMKONDA AND 2 OTHERS, I am entitled to payment of

HRA by the Department. I ﬁherefore, request you kindly

"to apply the principles laid down in_the_said order

dts 5.7.95 and take action to grant mé HRA with effect
from the date of my joining at Ramachandrapuram PuOoys

! BHEL or from the date from which HRA entitlemcnt is

{BHEL Township
:Ramachandrapuram HE

;Date:%ﬁ ~7 ,Ci b

‘declared for Ramachandrapuram Staffe.

I request for early
favourable action,

‘Be pleased to consider,

Yours faithfully,

*:\NG(\“ (Nbavgs
RCqrawes
L0201y

Names FS
Deslgnation:
Offices

D AT U [
SR S o e L

) RN L
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DEPMMNT CF TLLECOMUL\?:L«ATIQM : MWHRA PRAI}I"SH CIRCLE -

Office of thm chief General Mauager Telacom. Hyderahad ~500 001

: wd b

no. TAL/L0/5-3/95 - NJhT o.nated &t Hydarabad the
| P EL e 11e09=1996

-
Fam

-ﬂ‘ﬂ-ﬂ-ﬂﬂ-ﬁ--‘ﬂﬂ.ﬂiﬂ;-"ﬂ"*ﬂ'-ﬁﬂﬂ--ﬂh

|

1) The Senior Superintendent
Telegraph Traffie -
0/0 @M Telecom, Waranyal ‘Area,
Hanumakonaa - JOG GoO e

:”2),Thb e lecom District Manager B
";-'Sangareddy District - - S

SANGARELDY = 502 080 . e g

Subs Payment. of HRA to Telecom officiala
in oceupation of BHEL Quarters -
Implementation of CAT ‘Hyderabad
JUdgment in O.A.° No. 67/95

v L RRR T
»l." . o s L - |~V‘, M‘.._ l o ' . w)

| Kindly refer to c A.T..gﬂyderabad Judgment dated GJ

W e Voilpem s -

_‘;5“1 J\lly. 1996 ;ln Q. At, NO. 67 9&“"1995 filed by Smt. Swarupa

"s. Katlanarthi and 12 ethors to pay HRA and arrears.

,:;

| Z;MH“ In this rugard. x am éirected to state “that the
- Chief Generxal Manager. T@lecom. AR, Hyderabad has decided
- to implement the Juﬂgment of ‘the Hon'hle Pribunal to the

applicants only. A&usuch, you“are xequested to take

immediatel necessary action to compdy with the Judgment
: I - ]

to;gyoid_gontempt'of céprt/begal camplicaﬁionu.

-y
L

3. Receipt of thi# letter may be acknowledged and

compliance xéported. ) L
sa/~
(BoV.R.. Setty)
Asst.General Manager (Legal)

0/0 the C,.G, H., Tﬁl&com, A.P. Circle

L P S A A

W




3. The applicant in OA 617/97 is a Class IV employee.

He is occupyiﬁg the guarter No.219/H in BHEL %ownship under

the control of R-4. |
|

4. The applicant in OA 618/97 is Postal Assitant

occupying the guarter No.270/H in BHEL Township under the

control of R-4.

5. The applicant in OB 619/27 is Postman occupying
quarter No.280/G in BHEL Township under the ?ontrol cf R-4.

6. The applicant in OA 62C/27 1is PosFman occupying

the guarter No.277/H in BHEL Township under‘the contrel of

R-4,

7. The applicent in OA 621/27 1= ‘Mail Oversear

occupying the guarter No.203/G in BEEL towﬁship under the

control of R-4.

8. The applicant in Oa 622/97 ie a class IV employee

occupying gqguarter No.270/G 1in BEEL Township wunder the

control of R-4.

9. The applicant in OR 623/27 is Postman occupying
guarter No.268/D in BHEL township under the‘control of R-4,
10. The applicant in OA 624/97 is Postman occupying
the guarter No.293/H in BHEL Township under the control of

R-4, i

11. All the applicants were denied House Rent
Allowance on the pretext that the quarters occupied by them
l’f: \ I‘
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

ORIGINAL-APPLICATION-NOs:616,-617,-628,-619,-620,-621,

6227,-623,-624-6f-1907

BATE- QF -ORBER:z - -9th-May,;-1997

BETWEEN : “"_";,Dmﬂl
A Q@
& .. 3
D.NAGAIAH {u ' ?3 ﬁ.‘\ APPLICANT
N.GANESH {= "i#{  m_|s. APPLICANT
V.BRAHMA REDDY - ) a?g’ {. APPLICANT
$.K.DAROOD % .5‘;25‘ .. APPLICANT
K.MANIKY2A RAO N '/ . APPLICANT
G.VIDYA SAGAR .. APPLICANT
K.NARAYANA : .. APPLICANT
B.NARASINBA REDDY .. APPLICANT
A.SIDDULU .. APPLICANT
AND

1. The Chief Postmaster General,
A.P.Circle, Hyderabad-1,

2. The Superintendent of Post Offices,
Sengareddy Division, Sangareddy 502001,

3. The Post Master,
Sangareddy H.O. 502001,

4. The Senior Manager, Estate,
B.H.E.L, Ramachandrapuram,

Hyderabad-32. .. RESPONDENTS IN

COUNSEL FOR THE APPLICANTS: Mr. P.N.A.CHBRISTIAN

COUNSEL FOR THE RESPONDENTS:Mr.NR DEVARAJ, Sr.CGSC

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

GRBER

IN
IN
IN
IN
IN
IN
IN
IN
IR

107}
CA
OA
oA
071
OA
oA
(07:)
(07:)

616/97
617/97
618/97
619/97
620/97
621/97
622/97
623/97
624/97

L

¢

ALL THE OAs

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

Heard Mr.P.N.,A.Christian, learned counsel for the

applicants and Mr.N.R.Devaraj, learned standing counsel for

the respondents in all the OAs.

2. The applicant in 0A 616/97 is Postal Assitant and

he is occupying the quarter No.289/H in BBEL Township under

the control of R-4, 9&”’/’/”’




one provided by the govt. and such

allottees are disentitled for HRA."

14, . It is not necessary for this Tribunal to

scrutinise each and every case to adjudicate the
eligibility of the applicants in these OAs for the purpose
of grant of HRA. The respondents should themselves analyse

each case on the bacis of the law laid down by this
Tribunal and decide the issue in regard to admissibility of

the HRA to the applicants in all these OAis.

15. The learned counsel for .the respondents submitted
that the cases will be analysed in accordance with the
norms extracted above and a final decision on each case

will be taken.

16. In view of the above submission, we direct the
Post Master General, HByderabad Region, Hyderabad to decide
the claim of the applicants for payment cf House Rent
2llowance and also return the recovered arrears of ﬁRA in

accordance with the above norms expeditiously.

17. All the OAs are disposed as above at the admission

stage itself. No order as to costs.
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are Governmént/Autonomous/Public SectLr‘ Undertaking
guarters. All the 9 OAs are filed prayingifor direction to
R-1 to pay them House Rent Allcwance a?d the recovered
arrears of HRA from 1.9.91 or from the date tﬁey are

eligibie for HRA.

12, The applicants rely on the jﬁdgment of this

Tribunal in OA 67/95 decided on 5.7.96 to state that they

are eligible "for House Rent Allowance though they are.

J
cccupying the quarters allotted to them by BHEL.

13 This Tribunal had already laid down certain norms
' T
for payment of HRA to those employees who are occupying the

guerters belonging to Public Sector Unaertakings. The

norms laid down in this connection read as. follows:~

"The 1law in this connection has been
analjsed from the various citations and
it was held in O0.A.N0.945/94 ' decided
today that "the law 1laid down 1in this
connection 1is that the accommodation
provided to the govt. servants directly
by : the au&onomous
corporation/undertakings by the direct
effort cf the allottees <cannot be
construed as accommodation provided by
the govt. Department and also cannot be
treated as accdmmodation procuredythrough
the active assistance and help of the
concerned govt. Department. Under the
above circumstances, the Govt. servants
are entitled for HRA. The conéerse is
that if the accommodation is either
provided by the Govt. or through their

i

active assistance, cooperation and help,

the accommodation is to be treated as the

({)_‘/,, |
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11.

12,

13.
14,

15.

16,

~

A

dave legible cories of the annexure duly~{<\\
attes ed “een Filed.

as tne aprlicant exhausted all available remidies.sfﬁ

-'D:

Ji&s the Index of documents been filed, ang ﬁgﬁ)
regination nonL rowerly,. -

-~

ilas the declaration as reguired bv item No. 7 of %:>
foim, I been made. : '

Have cequired-number of enveloos (flle size) . 745
Dearing full addreses of the reonondents been filed.

(=) “he ner the relijef soucnt for, arise out'ofrzi>
single cause ol action, : .

(b) vether Any interim relief is rrayed for,‘qfi

In case an Ma for condonation of délay in fileq, —
L R

15 LT surnportegd ty_an.affidavit 0L Lhe apn!lcant
hecher tnis case he nenrec oy single 3énch. 75?3"
"’;".r !‘\Ll‘lﬁr l_,ow[-t-‘_________—-—-»—

t of the Scrutiny with initiag of tie Shrutln"

W
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